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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No.278/2024
IN THE MATTER OF:
Charan Singh Applicant
Versus
State of Haryana Respondent

REPORT ON BEHALF OF HARYANA STATE POLLUTION

CONTROL BOARD IN COMPLIANCE OF ORDER DATED

24.05.2024.

MOST RESPECTFULLY SHOWETH:

1. That this Hon’ble Tribunal took notice of the complainant letter
stating thatthere is a pond (Johad) at Ambawala which has Unique
Identification Registration No. 01HRKNL NSROBRAS-133
under the provisions of Haryana Water Resources (Conservation,
Regulation and Management) Authority Act, 2020. It is stated in
letter petition that substantial area of the pond has been
encroached upon illegally by certain resourceful people and they
have raised their residential constructions as a result thereof, total
pond area of about 4-5 acres has reduced to 1 acre but no action
has been taken by the concerned Authorities; untreated sewerage
is being directly discharged in the said pond and even waste is

being dumped therein, causing damage to environment and

creating health hazards to the local people.

The Hon’ble Tribunal observed thatthe complaint raised in the

matter can be looked into, at the first instance, by District

2
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Administration. This Hon’ble Tribunaldisposed of the Original
Application by constituting a Joint Committee comprising District
Magistrate, Karnal and Haryana State Pollution Control Board
(hereinafter referred to as ‘HSPCB’) who shall visit the site,
collect relevant information and if finds any encroachment or
otherwise dumping of waste (liquid or solid) in the said pond,
causing damage to the environment, shall take appropriate
preventive, remedial and punitive action against the violator(s) in
accordance with law, within three months from the date of

communication of this order.

That upon receipt of the directions from Hon’ble Tribunal, this
office wrote a letter to Deputy Commissioner requesting him for
constitution of a joint team as directed by Hon’ble Tribunal by this
office letter no. 1172 dt. 10.06.2024 & 1472 dt. 24.06.2024.

That the team was constituted by Deputy Commissioner, Kamal
dated01.07.2024videEndst. No. 14708-14711/MA dt.
01.07.2024(Annexure-R/1)with following members-
i Sub Divisional Magistrate, Karnal.
ii. RO, HSPCB, Karnal.
iii. XEN-Panchayati Raj (PR) Karnal
iv. BDPO Nissing
v. Naib Tehsildar, Nissing.

As per notice dated 18.07.2024 issued by HSPCB, inspection was
carried out on 23.07.2024. Copy of notice dated 18.07.2024 and
photographs dated 23.07.2024 are annexed as ANNEXURE-R/2.

-
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The detailed inspection report is as follows-

The inspection of said pond was conducted on 23.07.2024 in
presence of SDM Kamnal. All the members of team appointed by
Worthy Deputy Commissioner Karnal were present as under:-

» Sh. Balraj (Sarpanch. Baraas).
Sh. Vinod kumar, (Sarpanch, Baraas Khurd)
Sh. Surender Kumar SEPO from BDPO Office.
Sh. Pankaj Kumar, JE Panchayati Raj, Department, Karnal.
Sh. Jaivir, Patwari, from Tehsildar Office.
Sh. Vinit Maan, Secretary, Panchayat Office.
Sh. Rajinder Kumar, SDO, Panchayati Raj Department,

N UNATSA AL A0 A 74

Karnal.
> Sh. Shailender Arora, RO, HSPCB, Karnal.
> Sh. Rohtash Dahiya, JEE, HSPCB, Karnal.

The attendance sheet dated 23.07.2024 is annexed as

Annexure-R/3.

Further, it was observed that encroachment on the pond (Khasra
No. 315-Amba Wala Talaab) has been done by the villagers.
The detail of encroachment has been submitted by Sarpanch
Village Baraas& Secretary, Panchayat Office, Baraas on
24.07.2024 mentioning that there are 13 no. Pucca Animal
Sheds, 07 No. Residential Houses, 04 No. Shops & 08 No.
Open Yard has been established by the villagers on pond land
(Khasra No. 315). 10 no. people are residing in these
houses/open yards & approx. 25 no. of animals are in animal
sheds. Report dated 24.07.2024 of the Sarpanch, Gram

Panchayat-Baras, Dist. Karnalis asAnnexure- R/4.

The sizra plan submitted by Patwari alongwithJamabandireport

A o
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BDPO Nissingalso submitted record of letters mentioning
request to Naib Tehsildar Nissing vide letter n0.923dt.
17.11.2023 & 1998 dt. 11.01.2024 for Demarcation, on the
matter of CM Window complaints received from Charan Singh
S/o Labh Singh on 18.09.2023 regarding encroachment on
Amba wala pond (Khasra No. 315). Copy of report dated
11.01.2024 submitted by the BDPO, Nissing to Naib Tehsildar,

Nissing is annexed as Annexure-R/6.

Panchayati Raj Department also submitted detail of excavation
done in the pond during year 2023-2024 with detail of quantity
excavated with photographs showing doing excavation of the

pond with photographs. Copy attached as Annexure- R/7.

3. A meeting was fixed by SDM Karnal on 07.08.2024,as per this
office letter no. HSPCB/KAR/2024/2339-47 dt. 30.07.2024 under
the Chairmanship of SDM Karnal in the presence of complainant
Sh. Charan Singh village Braas, Nissing Karnal.

All the members of team appointed by Worthy Deputy
Commissioner Karnal were present with complainant as under:-

Sh. Satender Kumar, Naib Tehsildar, Karnal

Sh. Surender Kumar SEPO from BDPO Office.

Sh. Pankaj Kumar, JE Panchayati Raj, Department, Karnal.

Sh. Jaivir, Patwari, from Tehsildar Office.

Sh. Vinit Maan, Secretary, Panchayat Office.

N7 N T, (R G 7

Sh. Rajinder Kumar, SDO, Panchayati Raj Department,
Karnal.

Sh. Shailender Arora, RO, HSPCB, Karnal.

Sh. Rohtash Dahiya, JEE, HSPCB, Karnal.

» Sh. Charan Singh Complainant, Village Baraas, Nissing,

Karnal. E
S 6

LAY
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The following decisions were taken during the meeting as under:-

1. The Naib Tehsildar has to submit Demarcation Report of the
said pond with report regarding details of area under
encroachment.

XEN, Panchayati Raj Department, Karnal/DDPO Karnal to
remove the dumping of waste (Liquid and Solid) and submit
report with proofs.

DDPO Karnal & Tehsildar Nissing to initiate action for
removal of encroachment by violators &maintain the pond

and submit report with proofs.

The Report/Minutes of the meeting sent to SDM Karnal vide this
office letter no. HSPCB/KAR/2024/2500 dt. 07.08.2024 is
annexed as Annexure-R/8.

4. The SDM Karnal vide his letter no. 1777/Steno dt. 21.08.2024
requested to Deputy Commissioner Karnal for issuing direction to
concerned Departments as

» XEN, Panchayati Raj Karnal
» DDPO, Karnal/BDPO Nissing
»  Tehsildar /Naib Tehsildar, Nissing, Karnal.

to submit action taken report urgently. Copy of letter dated
21.08.2024 sent by the SDM (Civil), Kamal to the Deputy

Commissioner, Karnal isannexed as Annexure-R/9.

S. The Deputy Commissioner Karnal vide letter no. 19956-
19959/MA  dt.  30.08.2024directed  the  concerned
departments/authorities i.e. DDPO Karnal, Xen P.R. karnal,
BDPO Nissing and Naib Tehsildar Nissing to take immediate
further necessary action and submit action taken report on the

encroachment in the pond with action taken report at earliest.

7
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Copy of letter dated 30.08.2024 issued by the Deputy

Commissioner is annexed as Annexure- R/10.

The report is submitted accordingly for kind consideration,
The demarcation is also under process by concerned Departments.
The removal of encroachment will be done by the Departments, to
whom the directions has been issued by Deputy Commissioner
Karnal It is undertaken to comply with the directions passed by
this Hon’ble Tribunal.

Regional Officer
Karnal Region
Haryana State Pollution Control Board

Place: Karnal
Date: 23.09.2024
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Offi
1ce of Deputy Commissioner, Karnal ;
Government of Haryana |

From

T .
| he Deputy Commissioner |
To Karnal. . " f
‘ ﬂ“"\ W |
na . '4 (] !
The Sub Divisional i (\‘ |
risional Magistrate, \a |
Karnal. € |
|
!
No. 4 7e | ;
1 IMA Dated ol.oT. T2
Sub: o i !
(,).:;gma‘ Application No. 278/2024 (Charan Singh S/o Shri Labh Singh, resident of I
\An ag.e Baras, Block Nissing, District Karnal
pplicant Versus State of Haryana Respondent) BEFORE THE NATIONAL GREEN

. TRIBUNAL PRINCIPAL BENCH, NEW DELHI

Please find cnclosed copy of letter No. HSPCB/KAR/2024/1172 dated 10.06.2024 alongwith

copy der
opy of Order dated 24.05.2024 passed by Hon'ble N.G.T. as received from Regional Officer. HSPCB

Karnal Region. Kamalon the subject cited above.

In this regard, a team of the following Officers is hereby constituted under your chairmanship

to enquire into the whole matter and to ensure the compliance of the Order dated 10. 06.2024 passed by

Hon'ble NGT.
1. Sub Divisional Magistrate, Karnal - Chairman
2 R.O. HSPCB Kamal - Member
3. XEN P.R. Karnal - Member
4. B.D.P.O. Nissing - Member
- Member

Naib Tehsildar Nissing
Above Team is directed to visit the site,

dumping of waste (liquid or solid) in the said pon
ate preventive, remedial and

5

collect relevant information and if finds any
encroachment or otherwise d in Village Brass, Block

Nissing (Karnal), causing d
e violator(s) in accor

amage to the environment, shall take appropri
nee report be submitted to this

dance with law. Complia

punitive action against th

office at the earliest.
'/ for Deputy Chmmissioncr.
¢ Karnal. ﬂ
; vzl.t\v“\

DA:- as above

Fndst No. ThalE it /MA Dated ©) .07 W2y
A copy of the above alongwith its enclosures is forwarded © the following for information
and with the direction 10 assist the Sub Divisional Magistrate, Karnal for the above purposc :-

gineer, P.R. Karnal.

Executive En
B. Karnal Region, Karnal

R.0. HS.P.C.

_ He is also directed to contact personally to the S.D M.

2
Karnal for the above purpose.
3. B.D.P.O. Nissing.
4 Naib Tehsildar Nissing.
/
®
DA:- as above , ¢ for Dfu*t“m"“ﬁioncr.
Katal &

e Tatlry

e ——

. sar The abOoVve DUrpose.




\l/ I.l FE Regional Olgﬁ Karnal Region

% -
(/ - Haryana State ution Control Board AN
N tmu Inment 2nd floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal

Annexure R-2
Website - www.hspcb.gov.in E-Mail Id- hspcbrokar@gmail.com

No. HSPCB/KAR/2024/2050-52 Dated: 18 /07 / 2024

To
1. The XEN, Panchayati Raj, Karnal (prexeeng.krl@hry.nic.in).
2. The Block Development & Panchayat Officer, Nissing.
3. The Naib Tehsildar, Nissing.

Sub: - Date of Inspection on 23.07.2024 at 03:00 PM at site - Original Application No.
278/2024 (Charan Singh (son of Labh Singh, resident of village Baras, Block
Nisang, District Karnal, State of Haryana) Applicant Versus State of Haryana

Respondent) BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI.

Ref:- 0/o DC, Karnal letter no. 14707-14711/MA dated 01.07.2024 and this office
letter no. HSPCB/KAR/2024/1763-66 dt. 05.07.2024.

In this regard, it is intimated that Sub Divisional Magistrate, Karnal has fixed

23.07.2024 (03:00 PM) for inspection.

Hence, you are asked to present at site, so that inspection may be made & report

may be submitted to Registrar Hon’ble NGT well in time.

7

\%@'

Regional Officer
Karnal Region

Endst. No. HSPCB/KAR/2024/2053-57 Dt:-18 /07 / 2024

A copy of the above is forwarded to:-

1. The Deputy Commissioner Karnal for kind information, please.

2. The Sub Divisional Magistrate, Karnal for kind information, please.

3. The DDPO, Karnal, for kind information, please.

4. Sr. Environmental Engineer-HWM Cell (HQ), HSPCB, Panchkula for kind
information, please.

5.

The District Attorney, Legal Cell (HQ), HSPCB, Panchkula for kin mtoxmatlon
please.

J\ 9| U
Reglona ficer

Karnal Region

F:\RO PC data\Gen Letters\Gen. letter- 6.docx
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Annexure-R-7

Quantity between WL & TOS
C/S Area (In Sqm.) Quantity (In Cum.)
Chainage Cutting| Filling Cutting Filling
5 3.427 0
10 32.597 0 90.06 0
15 60.08] 0 231.692 0
20 76.51 0 341.475 0
25 91.772 0 420.705 0
30 106.878 0 496.625 0
35 117.914 0 561.98 0
40 123.565 0 603.698 0
45 128.162 0 629.318 0
50 134.372 0 656.335 0
55 130.227 0 661.498 0
60 123.221 0 633.62 0
65 113.127 0 590.87 0
70 101.833 0 537.4 0
75 89.143 0 477.44 0
80 72.067 o| 403.025 0
85| - 64.063 0 340.325 0
90 52.399 0 291.155 0
95 46.448 0 247.118 0
100 44.979 0 228.568 0
105 47.603 0 231.455 0
110 50.857 0 246.15 0
115 - 55.797 0 266.635 0
120 48.021 0 259.545 0
125 40.668 0 221.722 0
130 32.285 0 182.382 0
135 11.878 0 110.408 0
9961.204 0

Eﬁm,

Nissing

JE.(PR)!
Nissing §
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Quantity between TOS & BOS

C/S Area (In Sqm.)

Quantity (In Cum.)

Chainage Cutting Filling Cutting Filling

5 9.41 0
10 69.019 0 196.073 0
15 128.241 0 493.15 0
20 170.686 0 747.318 0
25 199.932 0 926.545 0
30 221.084 0 1052.54 0
35 234.719 0 1139.508 0
40 245.183 0 1199.755 0
45 248.451 0 1234.085 0
50 240.612 0 1222.658 0
55 224.477 0 1162.722 0
60 209.31 0 1084.468 0
65 195.533 0 1012.108 0
70 182.393 0 944.815 0
75 167.995 0 875.97 0
80 153.553 0 803.87 0
85 143.091 0 741.61 0
90 138.825 0 704.79 0
95 125.716 0 661.352 0
100 116.665 0 605.952 0
105 109.15 0 564.538 0
110 116.925 0 565.188 0
115 119.583 0 591.27 0
120 115.374 0 587.392 0
125 107.525 0 557.248 0
130 85.354 0 482.198 0
135 7.366 0 231.8 0
20388.923 0

e
/‘Do’) ('PR)

~ Nissing

~
.

Nissing ;

Work o% epcavathon qu /-;oncf CLAEI ' chz, 2e023-2Y C’f’ vl - Byeuts
Pcnd ‘\CN.M& K‘\a/;‘i’a I\ID" 5'5 paa Paﬂc‘ﬂmd‘\'}i Ka)‘ De,’afdt:i“fw&«i/ Km—uuvq
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Wexk D’? Q)QLC(UO‘—'HDW 01& ﬁ:nc! 0L0w42m \/M Lo23-9Y oﬁ vill = Byeviy
Ponc! havin Khava Nov —3is Eaa Panctmyql)l &J' DC/D%/-me“t ka_(_mtug

Quantity between BOS & FINAL

C/S Area (In Sqm.)

Quantity (In Cum.)

Chainage Cutting Filling] = = Cutting Filling
5 0 19.418

10 2.961 88.304 7.402 269.305
15 5.444 103.646 21.012 479.875
20 17.075 73.862 56.298 443.77
25 36.845 61.779 134.8 339.102
30 52.686 55.448 223.828 293.068
35 59.442 49.009 280.32 261.142
40 63.775 59.222 308.042 270.578
45 62.875 73.098 316.625 330.8
50 52.059 88.714 287.335 404.53
55 45.945 107.897 245.01 491.528
60 44.451 100.966 225.99 522.158
65 35.237 101.909 199.22 507.188
70 24.32 115.793 148.892 544.255
75 17.063 129.696 103.458 613.722
80 12.694 124.204 74.392 634.75
85 9.274 125.908 54.92 625.28
90 3.588 117.929 32.155 609.592
95 2.025 102.666 14,032 551.488
100 0 98.944 5.062 504.025
105 0 104.409 0 508.383
110 0 137.25 0 604.148
115 0 182.444| 0 799.235
120 0 197.049 0 948.732
125 0 182.226 0 948.188
2738.793 12504.842

\(é\,{) JE (PRI

Nissing ;

Nissing
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49 Annexure-R-9

M2, '_iFE Regional Office, Karnal Region ——
. ) L y
« \‘/ i Haryana State Pollution Control Board “=377¢
\/"/ Ervronment 2nd floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal
i " Website - www.hspcb.gov.in Ii-Mail Id- hspebrokar@gmail.com
No. HSPCB/KAR/2024 /2500 Dated: 07 / 08 / 2024

To
The Sub Divisional Magistrate,

Karnal.

Sub: - Report in Original Application No. 278/2024 (Charan Singh (son of Labh
Singh, resident of village Baraas, Block Nisang, District Karnal, State of
Haryana) Applicant Versus State of Haryana Respondent) BEFORE THE
NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI.

Ref:-  0/0 DC, Karnal letter no. 14707-14711/MA dated 01.07.2024 and this office letter
no. HSPCB/KAR/2024/2050-57 dt. 18.07.2024 and HSPCB/KAR/2024/2322 dt.

29.07.2024.
In this regard, the meeting was again held on 07.08.2024 under the Chairmanship

of SDM, Karnal. The status report is as under:-

1. Previously the inspection of said pond was conducted on 23.07.2024 in presence of
SDM Karnal. All the members of team appointed by Worthy Deputy Commissioner

Karnal were present as under:-
» Sh. Balraj (Sarpanch. Baraas).

» Sh. Vinod kumar, (Sarpanch, Baraas Khurd)

~ Sh. Surender Kumar SEPO from BDPO Office.

» Sh. Pankaj Kumar, JE Panchayati Raj, Department, Karnal.

» Sh. Jaivir, Patwari, from Tehsildar Office.

» Sh. Vinit Maan, Secretary, Panchayat Office.

~ Sh. Rajinder Kumar, SDO, Panchayati Raj Department, Karnal.
» Sh. Shailender Arora, RO, HSPCB, Karnal.

~ Sh. Rohtash Dahiya, JEE, HSPCB, Karnal.

The attendance sheet is attached as Annexure-A.

Further, it was observed that encroachment on the pond (Khasra No. 315-Amba
Wala Talaab) has been done by the villagers. The detail of encroachment has been
submitted by Sarpanch Village Baraas & Secretary, Panchayat Office, Baraas on

24.07.2024 mentioning that there are 13 no. Pucca Animal Sheds, 07 No.

F:\RO PC data\OA No. 278 of 2024 Charan Singh (10.09.2024)\07.08.2024\LETTER
07.08.2024.docx ;



Residential Houses, 04 No. Shops & (5@ Open Yard has been provided by the
villagers on pond land (Khasra No. 315). 10 no. people are residing in these
houses/open yards & approx. 25 no. of animals are in animal sheds. The report

is attached as Annexure-B.

The sizra plan submitted by Patwari alongwith Jamabandi report is attached as

Annexure-C.

BDPO Nissing also submitted record of letters mentioning request to Naib
Tehsildar Nissing vide letter no.923dt. 17.11.2023 & 1998 dt. 11.01.2024 for
Demarcation, on the matter of CM Window complaints received from Charan
Singh S/o Labh Singh on 18.09.2023 regarding encroachment on Amba wala pond
(Khasra No. 315) copy attached as Annexure-D.

Panchayati Raj Department also submitted detail of excavation done in the
pond during year 2023-2024 with detail of quantity excavated with photographs

showing doing excavation of the pond with photographs, copy attached as

Annexure-E.

2. As per this office letter no. HSPCB/KAR/2024/2339-47 dt. 30.07.2024 the meeting
was conducted under the Chairmanship of SDM Karnal in the presence of

complainant.

All the members of team appointed by Worthy Deputy Commissioner Karnal were
present with complainant as under:-

~ Sh. Satender Kumar, Naib Tehsildar, Karnal

~ Sh. Surender Kumar SEPO from BDPO Office.

~Sh. Pankaj Kumar, JE Panchayati Raj, Department, Karnal.
~ Sh. Jaivir, Patwari, from Tehsildar Office.

~ Sh. Vinit Maan, Secretary, Panchayat Office.

~ Sh. Rajinder Kumar, SDO, Panchayati Raj Department, Karnal.

’ _ Sh. Shailender Arora, RO, HSPCB, Karnal.
» Sh. Rohtash Dahiya, JEE, HSPCB, Karnal.

» Sh. Charan Singh Complainant, Village Baraas, Nissing, Karnal.

The attendance sheet is attached as Annexure-F.

C data\OA No. 278 of 2024 Charan Singh (10.09.2024)\07.08.2024\LETTER TO SDM.
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The following decisions were taken during the meeting as under:-

I The Naib Tehsildar has to submit Demarcation Report of the said pond with
report regarding details of area under encroachment.

XEN, Panchayati Raj Department, Karnal/DDPO Karnal to remove the
dumping of waste (Liquid and Solid) and submit report with proofs.

lii. ~ DDPO Karnal & Tehsildar Nissing to initiate action for removal of
encroachment by violators &maintain the pond and submit report with

proofs.

In view of above you are requested to approve this report and may be forwarded
to the Worthy Deputy Commissioner, Karnal for further direction to concerned

departments
» XEN, Panchayati Raj Karnal for submission of Action Taken report urgently.
» DDPO, Karnal/BDPO Nissing for submission of Action Taken report urgently.

» Tehsildar /Naib Tehsildar, Nissing, Karnal. for submission of Action Taken

report urgently.
This is for your kind information please.

DA: As Above. A e
Regional Officer
Karnal Region

Endst. No. HSPCB/KAR/2024/2501-03 Dt:- 07 / 08 / 2024

A copy of the above is forwarded to:-
1. The Deputy Commissioner Karnal for kind information, please.
2. Sr. Environmental Engineer-HWM Cell - (HQ), HSPCB, Panchkula for kind
information, please. ,
3. The District Attorney, Legal Cell (HQ), HSPCB, Panchkula for ki
please.

information,

A
Regional Officer
Karnal Region

F:\RO PC data\OA No. 278 of 2024 Charan Singh (10.09.2024)\07.08.2024\LETTER TO SDM.
07.08.2024.docx
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No. HSPCR/KAR/2024/2500 Dated: 07 /08 /2024

The Sub Divisional Magnsterate,

Karnal

Sub:- Report in Original Application No. 278/2024 (Charan Singh (son of Labh
Singh, vesident of village Baraas, Block Nisang, District Karnal, State of
Haryana) Applicant Versus State of Haryana Respondent) BEFORE THE
NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHL.

Ret- 0/0 DC, Karnal letter no. 14707-14711/MA dated 01.07.2024 and this office letter

no. HSPCB/KAR/2024/2050-57 dt. 18.07.2024 and HSPCB/KAR/2024/2322 dt
29.07.2024.

In this regard, the meeting was again held on 07.08.2024 under the Chairmanship

*NDMRarnal. The status report is as under:-

1. Previously the inspection of said pond was conducted on 23.07.2024 in presence of
SDM Karnal. All the members of team appointed by Worthy Deputy Commissioner
Karnal were present as under:-

~ Sh. Balraj (Sarpanch. Baraas).

»Sh. Vinod kumar, (Sarpanch, Baraas Khurd)

~ Sh Surender Kumar SEPO from BDPO Office.

~ Sh.Panka) Kumar, JE Panchayati Raj, Department, Karnal.

~ Sh. Jaivir, Patwari, from Tehsildar Office.

# Sh. Vinit Maan, Sccretary, Panchayat Office.

~Sh Rajinder Kumar, SDO, Panchayati Raj Department, Karnal.
# 5Sh Shailender Arora, RO, 1HISPCB, Karnal,

~ Sh.Rohtash Dahiya, |EE, HSPCB, Karnal.

The attendance sheet is attached as Annexure-A.

Further, it was observed that encroachment on the pond (Khasra No. 315-Amba
Wala Taluab) has heen done by the villagers. The detail of encroachment has been
subnutted by Sarpanch Village Baraas & Secretary, Panchayat Office, Baraas on

24.07.2024 mentioning that there are 13 no. Pucca Anlmal Sheds, 07 No.

£ \RO PC data\0A Ne 78 of 2024 Charan Singh (10.09.2024)\07.08.2024\LETTER TO SOM.
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(Rhasia No.215) copy attached as Annexure-D.

Panchayati Raj Department alsg submitted

pend during year 2023-2024 with det
showing doing excavation of the |

Annexure-E.

2 As per this office letter no. HSPCB_,:"KAR,/EOE{.»233{’-4" d

/Gt 30.07.2024 the meelnz

was conducted under the Chairmanship of SpMm

complainant.

All the members of team appointed by W
present with complainant as under:-
~ Sh.Satender Kumar, Naib Tehsildar, Karnal

~ Sh. Surender Kumar SEPO from BDPO Office.

» Sh. Pankaj Kumar, |E Panchayati Raj, Department, Karnal.

~ Sh.Jaivir, Patwari, from Tehsildar Office
Sh.Vinit Maan, Secretary, Panchayat Office.

~ Sh.Rajinder Kumar, SDO, Panchayati Raj Department, Karnal

- Sh. Shailender Arora, RO, HSPCB, Karnal,
~ Sh. Rohtash Dahiya, JEE, HSPCB, Karnal.

# Sh.Charan Singh Complamant, Village Ba

das, Nissing Karngl

The attendance sheet Is attached as Annexure-J',
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I'he IOHO\\‘II\g decisions wert talken (|l535l|lt me Otill}( as undey -

| The Naily Teheildar has to submit Demarcation Report of the salq Pond wiy
1

report reparding detatls ol area under encroachment,

NEN Panchavati Ral Department. Karnal/DDPO- Karnal remove the
dumping ofhwvaste (Liquid and Solid) and submit report with proofs,

pOPO- Karnal & Tehsildar Nissing to- Initiate action for removal of

encroachment by violators &maintain the pond andd submit report with
proots,

I view of above you are requested to approve this report and may be forwarded
the Worthy Deputy Commissioner, Karnal for further  direction to concerned

'
[ (SN

Gerariments
~ XEN, Panchayati Raj Karnal for submission of Action Taken report urgently
~ DDPO, Karnal/BDPQ Nissing for submission of Action Taken report urgently.
-~ Tehsildar /Naib Tehsildar, Nissing, Karnal. for submission of Action Taken

report urgently.

Thisis for your kind information please.

DA: As Above.
Regional Officer
Karnal Region
Endst. No. HSPCB/KAR/2024/2501-03 Dt:-07 /08 /2024

A copy of the above is forwarded to:-
1 The Deputy Commissioner Karnal for kind information, please.
¢ S Environmental Engineer-HWM  Cell (HQ), HSPCB. Panchkula for kind

mtormation, please.
The Disuict Attorney, Legal Cell (HQ), HSPCB, Panchkula for king information,

please.
.{“\\Q
Reglonal Officer
Karnal Region
haran Singh (10.09.2024)\07 08 IR e N LY R
No. 278 0f 2024 € 08.2024\LETTER TQ SDM, .+ e %
F\RO PC data\OA ETTER TO.SDM, .
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Annexure-R-11

— Regional Office, Karnal Region
Haryana State Pollution Control Board

pe~ Ly 2 floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal
Website - www.hspcb.gov.in E-Mail Id- hspcbrokar@gmail.com
No. HSPCB/KAR/2024 /2874 Hon'ble NGT Matter Dated: 27/08 /2024
To

The Technical Advisor,

The Haryana Pond & Command Area Development Authority,
Plot No. 9, DHL Square, 37 Floor. IT Park, Sector-22,
Panchkula, Haryana- 134112 -
ms.haryanapondauthority@gmail.com

Sub: - Original Application No. 278/2024 (Charan Singh (son of Labh Singh, resident
of village Baras, Block Nisang, District Karnal, State of Haryana) Applicant
Versus State of Haryana Respondent) BEFORE THE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI.

Ref:- Letter no. HPWWMA/Legal/417/2024 dt. 23.08.2024 & this office letter no.
HSPCB/KAR/2024/2500 dt. 07.08.2024

R/Sir,

In this connection please find enclosed herewith the letter written by Sub
Divisional Magistrate Karnal to Worthy Deputy Commissioner, Karnal vide letter no.
1777 /steno dt. 21.08.2024 (copy attached) to direct the concerned Departments.

1. XEN, Panchayati Raj, Karnal.
2. DDPO Karnal/BDPO Nissing.
3. Tehsildar/Naib Tehsildar Nissing Karnal to submit action Taken Report.

As per letter submitted by you dt. 23.08.2024, the area of pond is 5 Acre but at site
there is a encroachment on the pond area. Hence you are also asked to presume the
matter and submit your action taken report urgent as already asked in this office

letter dt. 07.08.2024.

DA:-

» Copy of this office letter no. HSPCB/KAR/2024 /2500 dt. 07.08.2024.
* Copy of this office letter no. HSPCB/KAR/2024 /2484 dt. 07.08.2024
» Copy of SDM office letter no. 1777 /steno dt. 21.08.2024.

Regional Officer
Karnal Region

Endst. No. HSPCB/KAR/2024/2875-83 Dt:- 37 /08 /2024
A copy of the above is forwarded to

1. The Chairman, Haryana State Pollution Control Board, Panchkula for

information please.
2. The Deputy Commissioner, Karnal, for information please.

F:\RO PC data\OA No. 278 of 2024 Charan Singh (10.09.2024)\Letter to Pond Authority 27.08.2024.docx
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Office of Deputysgommissioner, Karnal
Government of Haryana

Annexure-R-12
From UDRGENT
The Deputy Commissioner, - DATE BoUNDED
Karnal.
To
1. D.D.P.O. Karnal
2. XEN P.R. Karnal.
3. B.D.P.O. Nissing
4. Naib Tehsildar Nissing.
No. 1995¢~ 19959 /MA Dated Zo.v73. Ly
Sub: Original Application No. 278/2024 (Charan Singh S/o Shri Labh Singh, resident
of village Baras, Block Nissing, District Karnal
Applicant Versus State of Haryana Respondent) BEFORE THE NATIONAL
GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
Memo:

Please find enclosed copy of letter No. 1777/Steno dated 21.08.2024 alongwith copy
of letter No. HSPCB/KAR/2024/2500 dated 07.08.2024 as received from Sub Divisional Officer (C),

Karnal on the subject cited above.
In this regard, you are directed to take immediate further necessary action on the

points relating to your department as mentioned in the letter No. HSPCB/KAR/2024/2500 dated

07.08.2024 and action taken report be submitted to this office at the earliest so that same could be
submitted before Hon’ble N.G.T. New Delhi.

DA:- as above for Deputy Coghmissioner,
K [
T e
EndstNo. 1446y~ 1946| /MA Dated Je.07 Lo\

A copy of the above is forwarded to the following for information and further
necessary action:-

1. Sub Divisional Officer (C), Karnal
2. R.O. HSPCB Karnal Region, Karnal.

for Deputy ﬁmmissioner,
Karnal. A
3

Sl ket

42



59

}4
pLED et SRBRI (110)
el
dar N

KU LUROICE
peviit |
gy e ) 139 0 fauftt, D]~ef Y
RAwy: Original Application No, 2782024 (Claran Singh S/a Sh.
- Resident of Village Baras, Block Nissing Distriet Karnal. o L
Applicant versus State of Harynnn Respondent Before The National (reen
Tribunal Principal Bench New Delhi,

[.abh Singh.

QUAR! R B s 0 s bl b e ik 14707 14711 7 Unono [t
fer @At g1 41 42l ¥

01072024 & g1 SENGIRIY A it A Wb bl alde &l TP | IR
@ WY i S Wb N Qe qurg N Qe auad A aa fh ekt o
315 A Red 21 g3 et N 8NY blaldy bl Ao gRA Qod GGuYE 1A dis b el
I PR @ g3 Fie HSPCB/KAR/2024/2500 dated: 07-08-2024 &1%7 faeper feute geqer
& (A W "E™ 8)( A e}'aﬂzq wrafau eone 8- gRamn aud ugue g dis be-ld
gra g R angd Aar A Vi A R e aran & [ gk Ruid a4 aftia pfl wrafsie

fAld 44T 10

o @) za Rwy @iy @l Do eodad e & Ade @A urd stag a0 afd e
R A7 Ragaa 78 Reedl @ el A Uit YRR @ ot 4 g

QUGG S (o

chdefled

g zwa | 335§ /3 Rt 24 /.y/a‘l
Judg @ uy Arifafed &) gaerl vd anni 3aead SR & QR0 )
1. @rfard A (Uovsl) dird | _
2. Rt Qebidr ¢d yaidd MR dodilied |
3. @vg Rary vd ygigg IR i,
4, a4 geetare MR L
GUS et IR (10)
h ]

gyo &t | FF2 /At [ g/ 2/ g

Sudd B Wl el I et @) S by d gy f,,;.;f,,
HSPCB/KAIR/2024/2500 dated: 07-08-2024 &0 1 oy qasiel G 3i) "snusu{:; BRI &y

ofda &
JWvsel 3B (+1o)
wdide A

43

a



60

e
‘ /,——-‘- c\
\|[ L FE Reglonal Office, Karnal Reglon )
| Haryana State Pollution Control Board h ity
\,5 o ann, SUDCTROT heve Ponfals Nattonal (Lore, Namastey Chowk, Karnal
Wbt www ispeh Rovin LeMall - hspehrokar@pmarl com
No. HSPCR/ZRAR/2024 /2500 Nated: 07 /08 / 2024

The Sub Divisional Magisteate,
Karnal

Sub:+ Report in Oviginal Application No, 27872024 (Charan Singh (son of Lahh

Singh, resident of village Baraas, Block Nisang, District Karnal, State of

Harvana) Applicant Versus State of Haryana Respondent) BEFORE THE
NATIONAL GREEN TRIBUNAL PRINCIPAL' BENCH, NEW DELHI.

0/ DC, Karnal letter no. 14707-14711/MA dated 01.07.2024 and this office letter

no. HSPCB/KAR/2024/2050-57 dt. 18,07.2024 and HSPCB/KAR/2024/2322 dc
29.07.2024.

In this regard, the meeting was again held on 07.08.2024 under the Chairmanship

*SPMKarnal. The status report is as under:-

I Previously the inspection of said pond was conducted on 23.07.2024 in presence of
SDM Karnal. All the members of team appointed by Worthy Deputy Commissioner
Karnal were present as under:-

~ Sh. Balraj (Sarpanch. Baraas).

» Sh.Vinod kumar, (Sarpanch, Baraas Khurd)

~ Sh. Surender Kumar SEPO from BDPO Office.

- Sh. Pankaj Kumar, |E Panchayati Raj, Department, Karnal.

~ Sh. Jaivir, Patwari, from Tehsildar Office.

~ Sh. Vinit Maan, Secretary, Panchayat Office.

# Sh. Rajinder Kumar, SDO, Panchayati Raj Department, Karnal.
# Sh.Shailender Arora, RO, HISPCB, Karnal.

#Sh. Rohtash Dahiya, JEE, HSPCB, Karnal,

The attendance sheet Is attached as Annexure-A.

Further, it was observed that encroachment on the pond (Khasra No. 315-Amba
Wala Taluab) has heen done by the villagers. The detall of encroachment has been
subnutted by Sarpanch Village Baraas & Secretary, Panchayat Office, Baraas on
24.07.2024 mentioning that there are 13 no. Pucca Anlmal Sheds, 07 No.

£-\RO PC data\OA No. .78 0! 2024 Charan Singh (10.09.2024)\07.08.2024\LETTER TO SOM.
07.08.2024.docx
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Residential Houses, 04 No. Shops & 00 No. Open Yard has been provided by the
villagery on pond Lind (Khasrae Noo 315) 10 no peaple are residing in thes
howses /open vards &approxs 25 noc ol anfimals are i animal sheds The report

is attached ax Annenuee:t,
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gh $/0 Labh Singh on 18.09.2023 regarding encroachment on Amba wsla prne

{Khasra No. 315) copy attached as Annexure-D.

Panchavati Raj Department also submitteq detaii of excavation dnne in *h-

pond during year 2023-2024 with detail of quantity excavated =

ath photoaraco
showing doing excavation of the pond with photographs, copy attached as
Annexure-E.

-

2 As per this office letter no. HSPCB/KAR/2024/2339-47 dt. 30.07.2024 the mserirz

L

was conducted under the Chairmanship of SDM Karnal in the presance
complainant.

All the members of team appointed by Worthy Deputy Commissioner Xarn.! . ere
present with complainant as under:-

~ Sh. Satender Kumar, Naib Tehsildar, Karnal

~ Sh. Surender Kumar SEPO from BDPO Office.

~ Sh. Pankaj Kumar, |E Panchayati Raj, Department, Karnal.

~ Sh. Jaivir, Patwari, from Tehsildar Office.

~ Sh.Vinit Maan, Secretary, Panchayat Office.

~ Sh. Rajinder Kumar, SDO, Panchayati Raj Department, Karnal
~ Sh. Shajlender Arora, RO, [ISPCB, Karnal,
~ Sh. Rohtash Dahiya, |EE, HSPCB, Karnal.

# Sh. Charan Singh Complainant, Village Baraas, Nissig. Ko W

The attendance sheet Is attached as Annexure-I,
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he following decisions were taken during the meeting as under:-
U The Naib Tehsildar has o submit Demanreation Report of the sald pond with ‘

report teparding dotatls ol area under eneroachment.

LNEN Panchavatt Rap Depavtment. Kienal/DDPO- Karnal 19 remove the
dunping o waste (Liquid and Soltd) and subinlt report with pronfs,
Cooparo Ramal & Tebsildar Nissing to nitlate action for removal of

cncroachment by violators &malntaln the pond and submit report with

proe IS,

T view of above you ave requested t approve this report and may be forwarded
¢ Worthy Deputy  Commissioner, Karnal for further direction to concerned

.. *}
LR (&Y

N, s e Tamaaany ¥
R SN

~ XEN, Panchayati Raj Karnal for submission of Action Taken report urgently.
~ DDPO, Karnal/BDPO Nissing for submission of Action Taken report urgently.
- Tehsildar /Naib Tehsildar, Nissing, Karnal. for submission of Action Taken
report urgently,
Thisis for your kind information please.

DA: As Above.

Regional Officer
Karnal Region

Endst. No, HSPCB/KAR/2024/2501-03 | Dt:-07 /08 /2024

A copy of the above is forwarded to:-
1 The Deputy Commissioner Karnal for kind information, please.
Sr. Environmental Engineer-HWM Cell (HQ), HSPCB, Panchkula for kind
information, please.
2 The District Attorney, Legal Cell (HQ), HSPCB, Panchkula for king information,

please.
Reglonal Otficer

Rarual Region

[ QW]



